
   

 

          

State v. Yogender Kumar Gupta 
FIR No. 80/2019 

PS EOW Mandir Marg 
U/s 406/409/420/120B IPC  

 
04.05.2021 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Nitin K. Gupta, Ld. counsel for applicant/accused 

through VC.  

  IO SI Pawan Yadav is present through VC.  

  Sh. Ankur Chibber, Ld. counsel for complainants 

through VC. 

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is application moved on behalf of 

applicant/accused for grant of regular bail.  

  It is reported by Ld. counsel for applicant/accused that 

applicant/accused has been tested positive and he is presently on 

oxygen support. IO seeks some time to verify the said fact.  

  At request, list the bail application for arguments on 

25.05.2021.  

  Till then, interim bail is extended on the same terms and 

conditions.  

  In the meanwhile, the Ld. defence counsel is directed to 

file compilation of all the orders passed in this matter.  

  At this stage, Ld. defence counsel seeks permission to 

submit the security documents with the IO in compliance of order 

dated 16.04.2021. The applicant/accused is accordingly permitted to 

submit the same with the IO.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      04.05.2021 

  

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.04 15:18:36 
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FIR No.301/20 

PS Special Cell  
U/s 419/420/468/471/473/474/201/120B IPC & 66C/66D IT Act  

State Vs. Vinay @ Vicky Jain 

 

04.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh.Vikram Aggarwal, Ld counsel for applicant/accused 

through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Vinay @ Vicky for grant of interim bail. 

  At this stage, Ld. counsel for applicant/accused seeks 

permission to withdraw the instant bail application with liberty to 

approach Ld. CMM in this regard.  

  In view of the submissions made, the instant bail 

application is dismissed as withdrawn with liberty to the 

applicant/accused to approach the Ld. CMM.  

  Application is disposed off accordingly.     

 

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              04.05.2021 

  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.04 
15:19:02 +05'30'



   

 

          

 

State Vs. Aditya Chauhan @ Lucky & ors 

FIR No. 108/2020 

PS Sagarpur 
U/s 307/506/120B/34 IPC & 25/27/54/59 Arms Act 
 

04.05.2021 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for the State through VC. 

            Sh. Naved Azam, Ld. counsel for applicant/accused Jishan 

Ahmad Idrishi through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no grievance 

was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Jishan Ahmad Idrishi seeking reduction of surety amount 

and number of sureties also. It is submitted that applicant/accused has been 

granted bail vide order dated 29.04.2021 vide which he has been directed 

to furnish bail bond in the sum of Rs.50,000/- with two sureties each in the 

like amount. It is submitted that being in judicial custody and his poor father 

is unable to arrange for the surety amount as well as two sureties of the like 

amount as his family is suffering financial constraints due to prevalent 

pandemic situation. It is thus prayed that the order dated 29.04.2021 may 

be modified and number of sureties and surety amount may be reduced. 

  Ld. Addl. PP has vehemently opposed the instant application. 

  Keeping in view the totality of the facts and circumstances, 

the present application is allowed and applicant/accused is permitted to be 

released on bail on his furnishing bail bond in the sum of Rs.25,000/- with 

two sureties each in the like amount subject to the satisfaction of Ld. 

MM/Duty MM/Link MM/Ld. CMM and subject to the terms and conditions as 

mentioned in order dated 29.04.2021.  

  The order dated 29.04.2021 stands modified. The instant 

order be read as part of the earlier order dated 29.04.2021.  

  Application disposed off accordingly.  

   

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              04.05.2021 

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.04 
15:19:15 +05'30'



   

 

          

 

FIR No. 536/2020 

PS Inder Puri 
U/s 307/34 IPC 

State Vs. Vipin Kumar 

04.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Anand Ranjan, Ld counsel for applicant/accused 

through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Vipin Kumar for grant of bail. It is submitted that 

applicant/accused has been falsely implicated in the present case and 

he is languishing in j.c since 02.03.2021. It is submitted that the 

applicant/accused has nothing to do with the alleged offence. It is 

submitted that the applicant/accused alongwith his brother Suraj 

Kumar was present in a family function where complainant Deepak  

harassed his wife and injured the applicant/accused with knife; when 

applicant/accused alongwith his wife reached RML hospital, Deepak 

alongwith his associates Ajay and Praveen also reached there and 

assaulted applicant/accused and his wife. It is submitted that on 

28.12.2020 when his wife went to the police station to lodge a 

complaint, police official refused to accept the same and then she sent 

the said complaint through speed post. It is submitted that 

applicant/accused is not previous convict and has been implicated in 

the present FIR which is nothing but a counter blast to the complaint 

lodged by his wife. 

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that applicant/accused is the main accused who 

assaulted both the victims and the weapon of offence has been 

recovered at his instance. It is submitted that injuries sustained by the 

injured persons have been opined to be dangerous in nature. Hence, 

the applicant/accused does not deserve to be released on bail.  



   

 

          

  In the instant matter, the applicant/accused alongwith 

his associates assaulted the complainant and his son. The injuries 

inflicted are reported to be serious in nature. Considering the 

seriousness of allegations and enormity of charge, I do not find any 

merits in the application at hand. The same is accordingly dismissed.  

  Application is disposed off accordingly.   

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              04.05.2021 
  

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.04 15:19:29 
+05'30'



   

 

          

 

FIR No.73/2021 

PS Naraina 

U/s 354/354A/354B/509/506/406/498A IPC 

State Vs. Praveen Kumar Soneja and Varun Soneja 

 

04.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Kamlesh Mahajan, Ld. counsel for  applicant 

through VC. 

  Proceedings done through video conferencing. 

 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present are two separate applications moved on behalf 

of applicants seeking modification of order dated 01.05.2021. It is 

submitted that in the order dated 01.05.2021, it has been inadvertently 

not mentioned that ‘the interim order dated 15.04.2021 to continue till 

the next date of hearing. 

  Heard and allowed. 

  Let interim order passed vide order dated 15.04.2021 be 

continued in favour of applicants Praveen Kumar Soneja and Varun 

Soneja till the next date of hearing i.e. 22.05.2021.  

  Applications are disposed off accordingly.   

   

       (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

                04.05.2021 

DHARMENDER 
RANA

Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.04 15:19:44 +05'30'



   

 

          

 

Bail Application no. 1580/2020 
FIR No.89/2018 

PS Crime Branch  
State Vs. Abhilash Shaivhare 

 

04.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  SI Gulshan present through VC.  

  Sh. Akash Nagar, Ld counsel for applicant/accused 

persons through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused for grant of anticipatory bail.  

  Ld. counsel for applicant/accused seeks a short 

adjournment to address arguments in the instant bail application as 

the matter is still pending before Mediation Cell. 

  As prayed, list the bail application for arguments on 

22.05.2021.  

  Till then, interim orders to continue.  

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              04.05.2021 

  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.04 
15:19:56 +05'30'



   

 

          

 

Bail Application No. 681/2021 
FIR No. 67/2019 

PS EOW,  New Delhi 
U/s 420/467/468/471/120B IPC 

State Vs. Leena Aggarwal 
 

03.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Kumar Krishan, Ld counsel for applicant/accused 

through VC. 

  IO SI Shikhar Chaudhary present through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused for grant of bail.  

  At this stage, Ld. counsel for applicant/accused seeks 

permission to withdraw the instant bail application with liberty to move 

afresh.  

  In view of the submissions made, the instant bail 

application is dismissed as withdrawn.  

  Application is disposed off accordingly.     

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              04.05.2021 
  

DHARMEND
ER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.04 
15:20:08 +05'30'



   

 

          

FIR No.12/2017 

PS EOW Mandir Marg  
U/s 420/467/468/471 IPC  
State Vs. Naveen Gupta 

 

04.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Mukesh Kalia, Ld. counsel for  applicant/accused 

through VC. 

  IO SI Harpal Madan through VC. 

  Sh. Rajtilak Guha Roy, Ld. counsel for complainant 

bank through VC. 

   

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Naveen Gupta for grant of bail.  

  At the request of Ld. counsel for applicant/accused, list 

the bail application for consideration on 08.05.2021.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                04.05.2021 

  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.04 
15:20:21 +05'30'



   

 

          

 

FIR No. 95/2021  
State Vs. Ashish Chandra Tiwary 

Bail Application No. 897/2021 

 

04.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Rajesh Ranjan, Ld. counsel for applicant/accused 

through VC. 

  Complainant Arjita Sharma through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard. 

  Present is an application moved on behalf of 

applicant/accused for grant of bail.  

  It is submitted by the complainant that she has got 

married with the applicant/accused and she has no grievance against 

the applicant/accused.  

  Ld. defence counsel seeks an adjournment to address 

arguments.  

  As prayed, list the bail application for consideration on 

25.05.2021.  

  Till then interim orders to continue.   

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              04.05.2021 
  

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.04 15:20:33 
+05'30'



   

 

          

 

State Vs. Pawan & Ors 

FIR No. 681/2013 

PS Vasant Kunj (S) 
 

04.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Vikas Bhatia, Ld. counsel for applicant/accused 

through VC. 

   

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard. 

  Present is an application moved on behalf of 

applicant/accused Arun Lohia for grant of interim bail, interalia, on the 

ground that his daughter has been tested positive for covid-19.  

  The concerned IO is accordingly directed to verify the 

said fact regarding the illness of daughter of applicant/accused. IO is 

further directed to report about the family members of the accused as 

well as his wife. 

  List the bail application for consideration on 06.05.2021.  

  Copy of the instant order be sent to the concerned IO 

for necessary compliance.  

 

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              04.05.2021

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.04 
15:20:45 +05'30'



   

 

          

FIR No. 216/2017 
PS Special Cell 

U/s 302/307/186/353/34/120B IPC 
State Vs. Satish @ Dhillu 

 
04.05.2021 

 
Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Swapnil Krishna, Ld. counsel for applicant/accused 

Naveen Khatri through VC. 

   

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Ld. counsel for applicant/accused submits that the 

surgery of wife of applicant/accused is scheduled for 08.05.2021.  

  The concerned IO is directed to verify the factum of 

surgery of wife of applicant/accused.  

  List the bail application for consideration on 05.05.2021.  

 
   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              04.05.2021 
  

DHARMEND
ER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.04 
15:20:58 +05'30'



   

 

          

State Vs. Ariz Khan 

FIR No. 166/08 

PS Special Cell 
U/s 18/20 UAPA 

 

04.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  None for applicant/accused. 

   

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard. 

  Present is an application moved on behalf of 

applicant/accused seeking status report regarding medical condition 

of applicant/accused Ariz Khan.  

  The Jail Superintendent has sought some time to file the 

report in this regard.  

  As prayed, list the application for consideration on 

06.05.2021.  

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              04.05.2021 
  

DHARMENDER RANA
Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.04 15:21:10 
+05'30'



   

 

          

State v. Gulzar Ali @ Bhola & ors 

Case No. 8674/2016 

SC No. 30/14 

FIR No. 39/2014 

PS Special Cell 
U/s 395/397/34 IPC 

 

04.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  None for applicant/accused Joginder @ Johny. 
   
  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

   Present is an application moved on behalf of 

applicant/accused Joginder @ Johny for grant of bail. 

  Today also, none is present on behalf of 

applicant/accused Joginder @ Johny. Due to prevalent pandemic 

situation, no adverse order is passed.  

  List the bail application for consideration on 19.05.2021. 

   

  
        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                04.05.2021 

 

DHARMENDER 
RANA

Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.04 15:21:23 +05'30'



   

 

          

ED v. Gulzar Ali @ Bhola & ors 

Case No. 27/2018 

FIR No. ECIR/07/DZ/2014 

U/s 3 and 4 of PMLA 

 

04.05.2021 

 

Present: Sh. N. K. Matta, Ld. SPP for ED through VC.  

  None for applicant/accused Joginder @ Johny. 
 

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

   Present is an application moved on behalf of 

applicant/accused Joginder @ Johny for grant of bail.  

  Today also, none is present on behalf of 

applicant/accused Joginder @ Johny. Due to prevalent pandemic 

situation, no adverse order is passed.  

  List the bail application for consideration on 19.05.2021. 

 
        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                04.05.2021 

  

DHARMENDER RANA
Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.04 15:21:37 +05'30'



   

 

          

State v. Gulzar Ali @ Bhola & ors 

Case No. 8674/2016 

SC No. 30/14 

FIR No. 39/2014 

PS Special Cell 
U/s 395/397/34 IPC 

 

04.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Puneet Mittal, Ld. Sr. Advocate for 
applicant/accused Ajay Nagarwal. 
   
  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

   Present is an application moved on behalf of 

applicant/accused Ajay Nagarwal for grant of bail. It is submitted that 

applicant/accused Ajay Nagarwal was granted bail by this court vide 

order dated 14.12.2015 but he did not appear before this court on 

18.08.2017 and NBWs were issued against him with notice to his 

surety and thereafter warrants of attachment were also issued against 

the surety of accused Ajay Nagarwal. It is submitted that when the 

process server appeared before the court, he apprised the court that 

the applicant/accused is in custody in some other case and thereafter, 

production warrants were issued and the applicant/accused started 

appearing before this court. It is submitted that non-appearance of the 

applicant/accused was not intentional but because he was in judicial 

custody, he could not appear before this court. It is further submitted 

that similarly placed co-accused Tilak Raj Lohia has already been 

granted bail by the Hon’ble High Court on 15.02.2021 and hence on 

the grounds of parity, the applicant/accused may also be released on 

bail.  

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that applicant/accused alongwith his associates 

planned to commit dacoity and robbed cash worth Rs.5,51,42,000/- 

from the complainant. It is submitted that cash worth Rs.5.50 lacs and 

one pistol with two live cartridges was recovered from the possession 



   

 

          

of applicant/accused and the car which was used in the commission 

of alleged crime  was also recovered at his instance. It is submitted 

that there is CCTV footage to show the presence of applicant/accused 

alongwith other co-accused persons; CDR of applicant/accused 

proves that he was in constant touch with other co-accused persons. 

  Applicant/accused Ajay Nagarwal was granted regular 

bail by this court vide order dated 14.12.2015. Although he has 

misused the provisions of bail and was declared Proclaimed offender 

but he has already spent sufficient time in jail pursuant to his arrest 

on 19.11,2017. Similarly placed co-accused Tilak Raj Lohia has 

already been granted bail by the Hon’ble Delhi High Court.  

  Considering the totality of circumstances, the 

applicant/accused Ajay Nagarwal is admitted to bail on his furnishing 

bail bond in the sum of Rs.50,000/- with two sureties each in the like 

amount to the satisfaction of Ld. MM/Link MM/ Duty MM and subject 

to the following conditions : 

1. He shall appear on every date of hearing as fixed by this court, 

2. He shall not leave the city of Delhi without the permission of 

this court and under no circumstances shall leave the country, 

3. He shall keep his mobile phone ‘on’ at all times,  

4. He shall drop a pin on the google map to ensure that his 

location is available to the IO.  

5. He shall commit no offence whatsoever during the period that 

he is on bail in FIR No. 39/14, PS Lajpat Nagar. In the event of 

there being any FIR/DD entry/complaint lodged against him, it 

would be open to the State to seek redressal in accordance 

with law.  

 

  Application disposed off accordingly.  

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              04.05.2021 
  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.04 
15:21:54 +05'30'



   

 

          

State Vs. Rahul 
FIR No. 211/2019 

PS Sagarpur 
U/s 379/356/174/34 IPC.  

 

04.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Vaibhav Kumar, Ld. counsel for applicant/accused 

through VC. 

   

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no grievance 

was agitated by either of the counsel in this regard. 

  Present is an application moved on behalf of 

applicant/accused Rahul for grant of bail. It is submitted that 

applicant/accused has been falsely implicated in the present case. It is 

submitted that charge-sheet has been filed and no fruitful purpose would be 

served by keeping him behind the bars.  

  Ld. Addl. PP has vehemently opposed the bail application 

arguing that allegations are very serious in nature. It is submitted that 

applicant/accused was declared PO on 25.11.2019 and was absconding till 

the day of his arrest i.e. 10.04.2021. It is submitted that he has refused to 

join the TIP proceedings Hence, he does not deserve to be released on bail. 

  The incidents of snatching are on the rise in the city. The 

refusal of applicant/accused to join the TIP proceedings goes a long way 

against his plea of false implication. He was avoiding the proceedings, so 

much so, that he was declared as Proclaimed Offender. Considering the 

seriousness of allegations and the previous conduct of the 

applicant/accused, I am of the considered opinion that the applicant/accused 

does not deserve the indulgence of this court. The bail application is bereft 

of any merits and the same is accordingly dismissed.  

  Application is disposed off accordingly.  

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              04.05.2021 
 

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.04 
15:22:09 +05'30'



   

 

          

FIR No. 147/2020 

PS EOW Mandir Marg 
U/s 406/420/120B IPC 

State Vs. Rohtash Kumar 

 

04.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 
  Sh. P. K. Dubey, Sh. Hitaish Chauhan and Sh. Nishaank 
Mattoo, Ld. counsel for applicant/accused through VC.  
  IO Insp. Amit Chaudhary present through VC. 
  Sh. Ayush Negi, Ld. counsel for complainant through VC. 
 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Rohtash Kumar for grant of anticipatory bail. It is 

submitted that the complainant in order to avoid its own contractual 

obligations filed the present complaint which  culminated into the 

present FIR which is nothing but a counter blast to falsely implicate 

the present applicant. It is submitted that a Share Purchase 

Agreement dated 30.03.2020 was executed between Saya 

Cementation Ltd i.e. the complainant and Alisa Infratech Pvt Ltd and 

Baya Weaver Limited; IIFL brought the complainant on board for 

taking over the loan advanced by IIFL to Alisa Infratech Pvt Ltd (AIPL) 

and introduced it to accused Amit Mavi; on 01.09.2020, AIPL sent a 

legal notice to IIFL for committing fraud to the tune of hundreds of 

crores upon AIPL. It is submitted that complainant in the afternoon of 

01.09.2020, as a counter blast, in order to avoid its own reciprocal 

contractual obligations qua AIPL filed the present complaint which 

resulted into registration of present FIR. It is submitted that applicant 

on receipt of notice u/s 41A CrPC joined the investigation on 

29.10.2020 but the IO got the NBWs issued against the 

applicant/accused on 05.01.2021 and process u/s 82(1) CrPC were 

also issued against him which was challenged by the applicant and 

the Ld. CMM, NDD vide order dated 05.04.2021 cancelled the NBWs 

and set aside the order issuing process u/s 82 CrPC. It is submitted 



   

 

          

that the IO has not called the applicant even once to join the 

investigation since 05.04.2021. It is submitted that as a result of 

arbitration proceedings between the complainant and AIPL, the 

complainant has been directed to furnish irrevocable bank guarantee 

of Rs.50.0 crores as interim relief and further pay an amount of 

Rs.11,43,14,494 crores towards the liabilities. 

  It is submitted that there is not even a single allegation 

against the applicant; nothing is to be recovered from the possession 

or at his instance, hence, no useful purpose would be served by 

keeping him behind the bars.  

  Ld. Addl. PP duly assisted by Ld. counsel for 

complainant has vehemently opposed the bail application arguing that 

two share purchase agreements dated 30.03.2020 were executed by 

the accused persons with respect to two companies, namely, M/s 

Alisa Infratech (P) Ltd and M/s Baya Weaver Ltd in favour of the 

complainant for a purchase price of Rs.3.13 Crores and 5 Lacs 

respectively and through these share purchase agreements, 100 per 

cent of the share holding was to be transferred by the accused 

persons in favour of complainant meaning thereby the complainant 

would take over the companies of the accused persons alongwith its 

liabilities and accordingly payment of share purchase consideration 

on 14.08.2020. It is submitted that as per these two share purchase 

agreements and a special resolution dated 19.03.2020, signed by the 

applicant/accused Rohtash Kumar, a new bank account at the Nainital 

Bank was required to be opened . It is submitted that in his reply, 

accused Rohtash Kumar did not disclose anything about siphoning off 

funds to the tune of approximately Rs.9 crores. It is submitted that 

custodial interrogation of accused is required to unveil the entire 

conspiracy in connivance with other accused persons in siphoning off 

huge funds.  

 

I have heard the rival submissions and gone through the record filed 

before me. 

It has been observed by the Hon’ble Apex Court in State of Gujarat v. 

Mohan Lal Jitamalji Porwal &amp; Ors (1987) 2 SCC 364 as under : 



   

 

          

 

“..The entire Community is aggrieved if the economic offenders who 

ruin the economy of the State are not brought to books. A murder may 

be committed in the heat of moment upon passions being aroused. An 

economic offence is committed with cool calculation and deliberate 

design with an eye on personal profit regardless of the consequence 

to the Community. A disregard for the interest of the Community can 

be manifested only at the cost of forfeiting the trust and faith of the 

Community in the system to administer justice in an even handed 

manner without fear of criticism from the quarters which view white 

collar crimes with a permissive eye unmindful of the damage done to 

the National Economy and National Interest…” 

 

                        In the matter of Y. S. Jangan Mohan Reddy v. CBI 

(2013) 7 SCC 439, Hon’ble Apex Court has observed that: 

  

 

“..15) Economic offences constitute a class apart and need 

to be visited with a different approach in the matter of bail. 

The economic offence having deep rooted conspiracies and 

involving huge loss of public funds needs to be viewed 

seriously and considered as grave offences affecting the 

economy of the country as a whole and thereby posing 

serious threat to the financial health of the country. 

16) While granting bail, the court has to keep in mind the 

nature of accusations, the nature of evidence in support 

thereof, the severity of the punishment which conviction will 

entail, the character of the accused, circumstances which 

are peculiar to the accused, reasonable possibility of 

securing the presence of the accused at the trial, reasonable 

apprehension of the witnesses being tampered with, the 

larger interests of the public/State and other similar 

considerations...” 

 

Therefore, the economic offences are required to be treated as a 

separate class and bail cannot be granted as a matter of routine. 

 



   

 

          

  It is pointed out by the Ld. Addl. PP that ,as per para no. 

8.1.3 of the Share Purchase Agreement, to which the 

applicant/accused Rohtash Kumar was also the signatory, a sum of 

Rs.11.58 crores was required to be deposited with Nainital Bank for 

the purpose of disbursing the amount to customers of the alleged 

company, where Mr Anurag Solanki (representative of IIFL) and 

accused Amit Mavi shall be co-signatories to operate the said bank 

account. It is pointed out that ,out of these Rs.11.58 crores, a sum of 

Rs.9 crores has been siphoned off by the accused persons to the 

sister concerns i.e. BOP Pvt. Ltd and Alisa Infractech Pvt. Ltd, which 

are not mentioned in the list of creditors submitted with the Nainital 

Bank. It is further pointed out by Ld. Addl. PP that the authorization 

letter authorizing accused Amit Mavi to sign all the cheques, to the 

exclusion of Mr Anurag Solanki, for the said amount was signed by 

accused Rohtash Kumar and Arun kumar.  

Admittedly, the role of the applicant/accused in siphoning off the 

abovesaid Rs.9.0 crores, which were meant for disbursal to the 

customer needs to be investigated. I concur with the Ld. Addl. PP that 

to unearth the entire conspiracy and to unravel the modus operandi, 

custodial interrogation of applicant/accused seems desirable. Arming 

the applicant/accused with the anticipatory bail order would scuttle the 

investigations at a premature juncture. Considering the nature of 

allegations, I am of the opinion that the custodial interrogation of the 

applicant/accused is desirable to disinter the hitherto unraveled 

aspect of the alleged offence. Reliance is placed upon a  case 

titled CBI Vs. Anil Sharma,  (1997)7 SCC 187, in a case for 

anticipatory bail wherein it was observed by Hon’ble Apex 

Court  that :  

 

“…We find force in the submission of the CBI that custodial 

interrogation is qualitatively more elicitation oriented than questioning 

a suspect who is well ensconced with a favorable order under Section 

438 of the code. In a case like this effective interrogation of suspected 

person is of tremendous advantage in disinterring many useful 

information and also materials which would have been concealed. 

Success in such interrogation would elude if the suspected person 



   

 

          

knows that he is well protected and insulated by a pre-arrestbail during 

the time he is interrogated. Very often interrogation in such a condition 

would reduce to a mere ritual. The argument that the custodial 

interrogation is fraught with the danger of the person being subjected 

to third degree methods need not be countenanced, for, such an 

argument can be advanced by all accused in all criminal cases. The 

court has to presume that responsible Police Officers would conduct 

themselves in a responsible manner and that those entrusted with the 

task of disinterring offences would not conduct themselves as 

offenders”.. 

 

                        

Same legal position has been re-emphasised in The State of Andhra 

Pradesh Vs. Bimal Krishna Kundu & Anr.,(1997) 8 SCC 104, wherein 

it has been observed as under: 

  

 

“...We are strongly of the opinion that this is not a case for exercising 

the discretion under Section 438 in favour of granting anticipatory bail 

to the respondent. It is disquieting that implications of arming 

respondent, when they are pitted against this sort of allegations 

involving well orchestrated conspiracy, with a pre-arrest bail order, 

though subject to some conditions, have not been taken into account 

by the learned single judge. We have absolutely no doubt that if 

respondents are equipped with such an order before they are 

interrogated by the police it would greatly harm the investigation and 

would impede the prospects of unearthing all the ramifications 

involved in the conspiracy. Public interest also would suffer as a 

consequence. Having apprised himself of the nature and seriousness 

of the criminal conspiracy and the adverse impact of it on the career 

of millions of students learned single judge should not have persuaded 

himself to exercise the discretion which Parliament had very 

thoughtfully conferred on the sessions judges and the High Courts 

through Section 438 of the Code, by favouring the respondents with 

such a pre-arrest bail order…” 

Considering the totality of circumstances, I do not find any merits in 

the application at hand and the same is accordingly dismissed.  



   

 

          

  Application is disposed off accordingly.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
              04.05.2021 

DHARMENDER RANA
Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.04 17:20:50 +05'30'



FIR No. 40/15
PS Special Cell
State Vs. Rampal & Ors.

04.05.2021

Present: Sh. Ravindra Khandelwal, Ld. Addl. PP for the State through 

VC.

Sh.   Sumit   Sharma,   Ld.   Counsel   for   applicant/accused   Ved

Prakash through VC.

Ld. Counsel submits that the interim bail of this accused has

already been extended by  Hon’ble High Court of Delhi and requests short

adjournment.

Accordingly, at request, list this application for regular bail on

02.06.2021.

 

         (Ajay Kumar Jain)
                  Special JudgeNDPS

               New Delhi/04.05.2021



FIR No. 161/2020
PS  Spl Cell
State Vs. Mohd. Samiul @ Raj
Sc No. 299/2020

04.05.2021

Present: Sh. Ravindra Khandelwal, Ld. Addl. PP for the State through 

VC.

Sh.  K.J.S.   Mann,   Ld.   Counsel   for   applicant/accused   Mohd.

Samiul @ Raj through VC.

Ld. Counsel for accused submits that this is an application for

interim bail on behalf of accused on the ground that Ms. Neha Khatoon,

wife of accused is suffering from heterogeneous bulky uterus and doctors

advised her surgery on 05.05.2021. Ld. Counsel submits that there is no

other family member to take care of the wife of the accused therefore, ac

cused be released on interim bail for treatment of wife for one month. 

Ld. Addl. PP submits that accused is a resident of Darjeeling

and has been apprehended with commercial quantity of contraband in Delhi

and therefore there is definite bar u/s 37 NDPS Act over grant of bail to ac 

cused.  Though   the  wife  of   accused   is   found   to  be   suffering   from bulky

uterus however there are other family members i.e. the sister and brother of

accused to take care of her. Ld. Addl. PP submits that the accused is main

supplier of narcotic drugs syndicate and if he is released on bail, there is all

likelihood that he will jump the bail. Furthermore, no exceptional or extra

ordinary  circumstances  made out   in   terms of  order  dated  26.02.2016 of

Hon’ble High Court of Delhi in Athar Parvez Vs. State Crl. Ref. 1/2015.

Heard. The recovery in the present case is commercial quan

tity of contraband and hence there is embargo u/s 37 NDPS Act over grant

of bail to accused.  Though the wife of the accused is diagnosed to be suffer

ing from heterogeneous bulky uterus and requires surgery however there

are other family members to take care of her. Furthermore her condition is 
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not at all serious. Even otherwise, there are all likelihood that accused might

abscond if released on interim bail. No exceptional circumstances made out

to release accused on interim bail hence, the present application of accused

Mohd. Samiul @ Raj is dismissed. 

Copy of the order be given dasti as well as be sent to accused

Mohd. Samiul @ Raj  in  jail.  Order be uploaded on Delhi District Courts

Website as well as sent to Ld. Counsel for accused on Email.

         (Ajay Kumar Jain)
                  Special JudgeNDPS

               New Delhi/04.05.2021



NCB Vs. Rahimullah Sakhizada & Ors.
Case No. SC/106/2021

04.05.2021

Present: Sh. Rajesh Manchanda, SPP for NCB through VC.

Sh. Amjad Khan, Ld. Counsel for applicant/accused 

Rahimullah Sakhizada through VC.

Ld. Counsel for accused submits that this is an application for

interim bail on behalf of accused on the ground that wife of accused is suf

fering from urticaria with high skin infection and high thyroid which re

quires advance treatment under delicate care of accused. Furthermore, ac

cused has a baby of around 7 months and he to take care of both, the wife

and the baby. The condition of the wife is critical and wife is the sole re

sponsibility of husband therefore accused be released on interim bail  for

treatment of wife for 45 days. 

Ld. SPP submits that there is recovery of commercial quantity

of contraband hence there is definite bar u/s 37 NDPS Act over grant of bail

to accused. Ld. SPP submits that as per the verification report from the con

cerned doctor, the wife of accused is an OPD patient with no major disease

but only allergy and she is completely stable and only has to take some

medicines at home. Ld. SPP submits that condition of wife of the accused is

not at all serious hence no exceptional or extraordinary circumstances made

out in terms of  order dated 26.02.2016 of Hon’ble High Court of Delhi  in

Athar Parvez Vs. State Crl. Ref. 1/2015.

Heard. The recovery in the present case is commercial quan

tity of contraband and hence there is embargo u/s 37 NDPS Act over grant

of bail to accused. As per the verification report received from doctor, the

wife of accused is an OPD patient with no major disease and her condition is

stable  and under  medication.  Her  condition   is  not  at  all  precarious.  No

exceptional circumstances made out to release accused on interim bail 
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hence,   the   present   application   of   accused   Rahimullah   Sakhizada   is   dis

missed. 

Copy   of   the   order   be   given  dasti   as   well   as   be   sent   to   accused

Rahimullah Sakhizada in jail. Order be uploaded on Delhi District Courts

Website as well as sent to Ld. Counsel for accused on Email.. 

         (Ajay Kumar Jain)
                  Special JudgeNDPS

               New Delhi/04.05.2021



FIR No. 63/15
PS Special Cell
State Vs.  Ugo Geoffery Franklin

04.05.2021

Present: Sh. Ravindra Khandelwal, Ld. Addl. PP for the State through 

VC.

Sh. Anoop Kumar Gupta,  Ld. Counsel   for applicant/accused

through VC.

Ld. Counsel submits that he is having covid infection.

At request, list the application for 24.05.2021

         (Ajay Kumar Jain)
               Special JudgeNDPS

               New Delhi/04.05.2021



FIR No. 39/2016
PS Crime Branch
State Vs. Mohd. Hafiz. 

04.05.2021

Present: Sh. Ravindra Khandelwal, Ld. Addl. PP for the State through 

VC.

Sh.   A   K   Sahu,     Ld.   LAC   for   applicant/accused   Babu   Roy

through VC.

Ld. Addl. PP request some time to file reply. 

List the application for reply and arguments on 15.05.2021

         (Ajay Kumar Jain)
               Special JudgeNDPS

               New Delhi/04.05.2021



NCB Vs. Toure Mohammad
Case No. VIII/57/DZU/2020

04.05.2021

Present : Sh. Rajesh Manchanda, Ld. SPP for NCB through VC.

Sh. Suresh Prasad, Ld. LAC for accused/applicant.

At request, list the application for 27.05.2021.

         (Ajay Kumar Jain)
               Special JudgeNDPS

               New Delhi/04.05.2021



Bail Application No. 2130/2020
Arvind Aggarwal Vs. Directorate of Enforcement

04.05.2021

Present : Sh. Abdul majid Dar, Ld. Sr. Advocate along with Sh. Apoorv 
Aggarwal, Ld. Counsel for applicant/accused through VC.

Sh. N K Matta, Ld. Counsel for ED through VC.

At request, list the application for 04.06.2021. In the mean

while, interim orders, if any, to continue. 

   (Ajay Kumar Jain)
               Roster Judge/Special JudgeNDPS

               New Delhi/04.05.2021



NCB Vs. Stephanie Carpio
SC No. 21/2018

04.05.2021

Present : Sh. Sumit Sharma Ld. Counsel for applicant/accused through 
VC.

Sh. P.C. Aggarwal, Ld. SPP for NCB through VC.

Medical status report from jail not received. 

Jail   superintendent   is   directed   to   send   the   medical   status

report for 10.05.2021. Copy of the order be sent to Jail superintendent for

compliance. 

             (Ajay Kumar Jain)
                  Special JudgeNDPS

               New Delhi/04.05.2021



FIR No. 57/2019
PS Special Cell
State Vs. Hasim @ Neta. 

04.05.2021

File taken up on an application for recalling of NBWs issued
against accused Hasim @ Neta vide order dated 30.04.2021.

Present: Sh. Ravindra Khandelwal, Ld. Addl. PP for the State through 

VC.

Sh.   Kanhaiya   Singhal,   Ld.   Couonsel   for   applicant/accused

Hasim @ Neta through VC.

Ld.   Counsel   for   accused   submitted   that   vide   order   dated

20.04.2021 passed in W.P. (C ) No. 4921/2021, the Hon’ble High Court of

Delhi  directed  that   the  interim orders   subsisting as  on 19.04.2021 shall

stand automatically extended till 16.07.2021. 

Accordingly,   NBWs   issued   against   accused   hasim   @   Neta

recalled. List the matter for date already fixed i.e. 06.07.2021.

Copy of order be given dasti as well as sent to the Ld. Counsel for

accused on Email.

 

         (Ajay Kumar Jain)
               Special JudgeNDPS

               New Delhi/04.05.2021


